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[Mr. Deputy Speaker]
Substitute motion No. 6 was put and
negatived.
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SHRI DEORAO Patil : I would
beg leave of the House to withdraw
substitute motion No. 3.

MR. DEPUTY-SPEAKER : Has the
hon. Member leave of the House to
withdraw his substitute motion ?

SEVERAL HON. MEMBERS : Yes.

Substitute motion No. 3 was, by leave,
withdrawn.

MR. DEPUTY-SPEAKER : I shall
now put substitute motion No. 7 by
Shri Kanwar Lal Gupta to the vote of
the House.

Substitute motion No. 7 was put and
negatived.

MR. DEPUTY-SPEAKER : I shall
now put substitute motion No. 8 by
Shri B. S. Sharma to the vote of the
House.

Substitute motion No. 8 was put and
negatived.

MR. DEPUTY-SPEAKER : I shall
now put substitute motion No. 9 by
Shri Shiva Chandra Jha to the vote of
the House,

Substitute motion No. 9 was put and
negatived.

SHRI D. N. PATODIA (Jalore) : I
would seek leave of the House to with-
draw substitute motion No, 13.

MR. DEPUTY-SPEAKER : Has the
hon, Member leave of the House to with-
draw his substitute motion ?

SEVERAL HON. MEMBERS : Yes.

Substitute motion No. 13 was, by leave,
withdrawn.

DECEMBER 6, 1967

Food Situation 5102
(M)

14.51 Hours

STATEMENT RE, FOURTH PLAN

MR. DEPUTY-SPEAKER :
the hon. Prime Minister.

Now,

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI) :
I wanted to make a statement regarding
the Fourth Plan and allied matters.
Shall I read it out or shall I lay it on
the Table of the House? I am at the
disposal of the House.

MR. DEPUTY-SPEAKER :
long one ?

Is it a

SHRIMATI INDIRA GANDHI: It
is about 4 pages.

MR. DEPUTY-SPEAKER : To save
time, she might lay it on the Table of
the House.

s (qd) : frmad g ?

MR. DEPUTY-SPEAKER : Before
adjourning the House at 1 p.m. I had
already made an announcement that
there would be a statement by the
Prime Minister in the afternoon regard-
ing the Fourth Five Year Plan and alli-
ed matters. Now, it may be laid on the
Table of the House. Let hon. Mem-
bers study it....
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MR. DEPUTY-SPEAKER : I know
the procedure.

SHRI H. N. MUKERJEE (Calcutta
North-East) : I do not object to her
laying it on the Table of the House.
Since, however, it Telates to the Plan,
as you have said, and it is a matter of
very great importance, the House should
surely discuss the matter. The Prime
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Minister makes statements in a major
way, I am sure, and she is laying it on
the Table only in order that she may
not take the time of the House unneces-
sarily, But since we generally happen to
have an opportunity of dlscusslng the
Plan or the Government's peregrinations
in regard to Plan policy, we must have
an assurance that this matter would be
discussed in the House.

MR. DEPUTY-SPEAKER : A senior
Member like Shri H. N. Mukerjee
knows the procedure. If the hon.
Member were to approach in proper
manner then it might be considered how
to find time,

SHRI H. N. MUKERJEE: With
great deference to you, the proper
manner always is that when a statement
is made, any demand in regard to a
discussion of the statement is made at
once. Since you have been good
enough to say...

SHRIMATI INDIRA GANDHI : We
have no objection to a discussion.

MR. DEPUTY-SPEAKER : In that
case, it will be taken into consideration
at the proper time and it will be placed
before the House for discussion.

SHRI H. N. MUKERJEE: 1 wish
to get an assurance from the Leader of
the House whether we would have a
discussion or not.

SHRIMATI INDIRA GANDHI: 1
have already said that.
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MR. DEPUTY-SPEAKER: The

Prime Minister has already consented
to a discussion,
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dities (2nd Amdt.) Bill

MR. DEPUTY-SPEAKER : It B a
very long statement and it will take a
lot of time. To save time, I have per-
mitted the Prime Minister to lay it om
the Table of the House.
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MR. DEPUTY-SPEAKER : We shall
have the statement circulated.
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SHRIMATI INDIRA GANDHI :
What can I do? The Chair has said

that it may be laid on the Table of the
House.

MR. DEPUTY-SPEAKER : [ have
already said that the Prime Minister
will lay it on the Table of the House
and it will be circulated to Members.

SHRIMATI INDIRA GANDHI: I
beg to lay on the Table a statement re-
garding the Fourth Five Year Plan and
allied matters. [Placed in Library. See
No. LT-1879/67]

SHRI S. M. BANERJEE (Kanpur) :
The Plan is also laid on the Table of
the House and it will not be imple-
mented ?

MR. DEPUTY-SPEAKER: The
Third Five Year Plan is already over.

ESSENTIAL COMMODITIES (SE-
COND AMENDMENT) BILL—contd.

MR. DEPUTY-SPEAKER : The
House will now proceed with further
consideration of the following motion
moved by Shri Mohd. Shafi Qureshi on
the 29th November, 1967, namely :—

“That the Bill further to amend the



